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from the Union Home Ministry wus re-
ceived inspite of repeated requests;

(c) whether hiy Ministry has takep a
final decision in respect of poll revision
in Assam;

(d) if so, what yre the details ip this
regard?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS (SHRI'

SANTOSH MOHAN DEV): (a) 1o (d)
A proposal for extensive revision of elect-
oral roll in Assam has been submitted by
the State Government of Assam to the
Election Commission of India, whg referr-
ed the matter to ihig Minisiry in view of
certain  major legal implications involved.
The matter has since been referred, in
consultation with the Chief Election Comm.
ssione; to the Attorney General of India
for, his expert opinion.

Classification of products for Central ex-
cise duty

1698, SHRI RAMSINH RATHVA:
Will the Minister of FINANCE be pleased
to state:

(a) whether for the purpose of classi-
fication of a product fo, Central excise
duty, the meaning and interpretation of
the product as done by the concerned
administrative Ministry of Government is
taken intp consider or it is only as per
the understanding of the producy by the
Ministry of Finance that the item Is classi-
fied. and

(b) in case_ where the interpretation of
a product by the Ministry of Finance and
the concerncd administrative Ministry dif-
fer, which interpretation is taken us valid?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AJIT
PANJA): (a) and (b) While the views
of the concerned Administrative Ministry
are taken into coneideration for issuing
any geperal guidelines by the Central
Board of Excise & Customs the interpre-
tation given by the Board would only be
valid under the Central Excise law, How-
ever, the classification of a product in in-
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dividyal caseg is made by the proper ol
cer vested with quasi-judicial powers, unde,
Central Excise Laws, in accordance w. "
the statutory provisions contained in th.
Central Excise Tariff, In case of dispi:
Central excise laws provide for sti.u.
appeals against the decision of the pro
officer, like appeals to Customs F-. .
and Gold Control Appellate Tribur
High Courts and Supreme Court.
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